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| Barkathpura, Hyderabad.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD. o

1
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! 0.A.No.,  569/97 :

- -

;Déte of decision: June 9,1998,
’ i

A.Ngra Goud. !
' S Applicant
0 : .
: i
ﬁ

n
‘1

The Regional Pfovident Fund Commissioner (PF)!

Central Government Department, Andhra Pradesh Rggion,

!

§

The Employment Officer. District Emplohment Ex change.
Government of Andhra Pradesh, Nizamabad - 503 002
@

Réspondentx.

Sri K,.S,Murthyl.
y
P

Sri R.N. Reddy. for R-1,

Sri P.Naveen ﬁaOJfor Re=2
i

Counsel for the applicgnt:

/ Coungel for réspondents:

Hon'ble sri R.Rangarajan, Member {(A)
' | !
Hon'ble B.S.Jai Parameshwar, Member (J) :
|
?r

f JUDGMENT .

(per Hon'ble Sri R. Rangarajan,§Member(A)

"
‘ ——

| |

Sri; K.S.Murthy for.%he applicant.
sri R.,N.Reddy for Respondent No,l1 and

Sri Phaniraj for Sri Naveen Rao for Respondent No.2,
o

_} . q
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sri . k,.s. Murthy was informed

by the learned counsel Sri R.N. Reddy for Respondent No,1

in regard to the fontents of the letter d;ted T=6.1998

J
and served a copy of the letter on him, .

The applicant in this 0.A., has'not been
selected as cank be scen from the leotter !of the

learned counsel for Respondent No.1 dated 7;6-1998.

Hence the dismiss;l orcder indicated in the' interim

order is hereby confirmed.

|
No cogts.

The C,A., is dismissed.

(st séwz:.n) (R .RANGARAJTAN)
(OMe er/(J) Member {a)
|
Date: 9th June, 1998, | 1 ‘
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Dictated in Vﬂ?g

open Court,
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glonal ﬁrovldant Fund bmm1551oner,(PF7, Central Govt. Depte,
P.Region, Barkatpura, Hyderdbad '

The Enplcjment Officer, Dierlct gmployment Fxchange,

Jovt. of A.P., Nizamabad, ;

ne copy to Mr.K.S. murthy,ﬂdVDCdte,C%T Hyderabad.

ng copy to Mr.RH.Reddy,C05C, C&T,iyderabad.
ne copy to fir.P.Yaveen Rao Addl.CGSZ,CAT, Hyderabad.

ne copy to B.R(ﬂ) CAT, Hyderabad.

N Fne duplicate caoy.
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IT COURT
YYPED BY " CHECKED BY
COMPARED BY . ", APPROVED B8Y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD

r ’ . ‘l f
THE HON'BLE SHRI R,IANGARAJIAN ¢ M{A)

AND ¢
) ’ Jl '
THE HON'8LE SHRI B.S.3JAl PRHAM%S@UAR :
: * M (3J)

DA.T"ED: ?/[ /}JC&

OROER/JUDGMENT |

m.A/R,A/C.P.NDY
in-

oo, S6P/ T~

ADMITTED A ND INTE.E'{I{"H D IRECTIONS
155UED 4

ALLOWED

QISPOSED OF WITH DIRECTICNS

DISMISSED " &

- DISMISSED AS WITHDRAWN

DIsMI
ORDERED
ND CRDER A

ED FOR DEFAULT
JECTED
TN cOSTS
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